
ACT No. vn OF 1887.1

-[THE SUITS VALUATIONACT, 1887.]

[11th February 1887]
",
~t

Adapted and m()/!Hfi~dby A. O. 1937.

" A. O. 1948." " "

" " " " A. O. 1~50.

Adapted and modified by the Adaptation of Laws (No.2) Order, 1956.

Amended by Born. 36 of 1959.

" " Mah. 4 of 1960.t

" " 9 of 1970"

An Act to prescribe the mod\] of valuing certain suits for the purpose of determining
the jurisdiction of Courts with ,respect thereto.

WHEREAS it is expedient to prescribe the mode of valuing certain s~its for the
purpose of determining the jurisdiction of Courts with respect thereto; It is hereby
enacted as follows:-

1. This Act may be called the Suits Valuation Act, 1887 2[and it extends to the Title.
whole of India except the territories which, immediately before the 1st November,
1956, were comprised in Part B States] 3[other than the Hyderabad area of the
State of Maharashtra].

PART I.

SUITS RELATING TO LAND.

Mah 4[2. On the date of commencement of the Suits Valuation (Maharashtra Exten- Commence-
IV of sion and Amendment) Act, 1960, sections 3 to 5 (both inclusive) shall cease to ~ent ofsec-
1960. be in force throughout the State of Maharashtra, but the State Government tions3 to 5.

may, by notification in the Official Gazette, bring the said sections into force in the
whole of the State Or any local area, from such date as may be specified in such
notification.]

1 For Statement of Objects and Reasons, see Gazette of India, 1886, Pt. V, p. 791 ; for report of the
Select Committee, see ibid., 1887, Pt. IV, p. 18; and for Proceedings in Council, see ibid., 1886
Supplement, pp. 1131 and 1155, and ibid., 1887, Pt. VI, pp. 16 and 21. o. ,

a Added by the Adaptation of Laws (No.2) Order, 1956.
a These words were added by Mah. 4 of 1960, s. 3.
. This section was substituted, ibid., s. 4.
tSection 12 of Mah. 4 of 1960reads as under:-

"12. (1) The Suits Valuation (for Purpose of Jurisdiction) Act, in its application to the Repeal and
Hyderabadareaof theStateof Maharashtra,is herebyrepealed. ' savings

(2) The repeal under sub-section (1) shall not affect- .
(a) the previous operation of the Act so repealed: or
(b) any right, privilege, obligation or liability acquired, accrued or incurred under that ~ct.

(3) Notwithstanding the repeal of the Suits Valuation (for Purpose of Jurisdiction) Act, m its
application to the Hyderabad area of the State of Maharashtra, anY S1.iitOf legal prc>cee4ing
pending immediately,before the date of such repeal bef~feany CplJrtbyvirtue of the PfQvtsionsof
section 5 of that Act shall be continued before and disposed of by that Co1.ift,as if tJijsAct had
not come not force." . . .'",
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Powerfor 3. (1) The 1[2[State] Government] may 3* * * * *
dSta~nment make rules for determining the value of land for purposes of jurisdiction in the
toO~~erule~suits mentioned in 4[paragraphs(v) and (vi) and clause (d) of paragraph (xi) in
determining section 6 of the Bombay Court-fees Act, 1959]. Born.
valueof land

(2) Th 1 d
.

h 1 f 1 f 1 d f . . xxx-
for jurisdic- . e ru es.may etermme t e va ue 0 any c ass 0 an.' or? any mterest m VIof
tional land, m the:whole or any part of a local area and may prescnbe dIfferent values for 1959.
purposes. different places within the same local area.

7. This Part 7*
of July, 1887 :

8[Provided that, in the Hydct"abad area of the State of Maharashtra it shall come
into force on the date of commencement of the Suits Valuation (Maharashtra Exten- Mah.
sion and Amendment) Act, 1960.]. IV of

. 1960.

Court-fee 8. Where in suits other than those referred to in 9[paragraphs (v), (vi) and (x) B
yal~e.an~ and clause (d) of paragraph (xi) in section 6 of the Bombay Court-fees Act, 1959,~-
Juysd~ctI~al court-fees are payable ad valorem under the Bombay Court-fees Act, 1959,] the VI of
;:eu:a~e in value as determinable for the computation of court-fees and the value for purposes 1959.

certain suits. of jurisdiction shall be the same. ~ ~ ~-
VI of
1959.

Valuation of
relief in
certain suits
relating to
land not to
exceedthe
value of the
land.

Making and
enforcement
of rules.

Extent and
commence-
ment of Part
II.

4. Where a suit mentioned in 5[clause (c), (d), (e), (g), (i) or (j) of paragraph (iv)
or paragraph (vil) in section 6 or Article 3, 4, 5 or 7 in Schedule I or clause (f) of
Article 23 in Schedule U to the Bombay Court-fees Act, 1959,] relates to land or an ~
interest in land of which the value has been determined by rules under the last VI of-
foregoing se~tion, the amount at which for purposes of jurisdiction the relief sought 1959.
in the suit is valued shall not exceed the value of the land or interest 'as determined
by those rules. =:::,:, ::"'":-

5. (1) The J[2[State] Government] shall, before making rules under section 3,
consult the High Court with respect thereto.

(2) A rule under that section shall not take .effecttill the expiration of one month
after the rule has been published in the 6[Official Gdzette].

6. [:Repeal of section 14 of the Madras Civil Courts Act, 1873.]
of 1960, s. 7.

Deleted by Mah. 4

PART II.

OTHER SUITS.

* *
shall come into force on the first day

1 Substituted by A. O. 1937 for" LG.".
. Substituted by the A. O. 1950 for" Provincial ".
3 The words" [subject to the control] of the G. G. in C." rep. by the A. O. 1937. The words in

brackets were substituted by the Devolution Act, 1920 (38 of 1920), s. 2 and Sch. I for" with the
previous sanction".

4 This portion was substituted for the words, figures, brackets and letter" the Court-fees Act,
1870, section 7, paragraphs (v) and (vi) and paragraph (x), clause (d)" by Mah. 4 of 1960, s. 5.

0 This portion was substituted for the words and figures" the Court-fees Act, 1870, section 7,
paragraph (iv), or Schedule II, Article 17," ibid., s. 6.

0 SubstituJedby the A. O. 1937,for" localofficialGazette".
7 The words" extends to the whole of India except Part B States" were omitted by the A. 0.(2),1956.
8 This proviso was added by Mah. 4 of 1960, s. 8.
. This portion was substituted for the words, figures, brackets and letter" the Court-fees Act,

1870, section 7, paragraphs (v), (vi) and (ix), and paragraph (x), clause (d), court-fees are payable
ad valoremunder the Court-fees Act, 1870", ibid., s. 9.
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VIIof 1[9. Where the subject-matter of suits other than suits mentioned in the Court-fees Valu~or
1870. Act, 1870, section 7, paragraphs (v) and (vi), and paragraph (x), clause(d), orin ce~:a~n

any corresponding provision of the Court-fees Act, for the time being in b~1thr~e
force in any area in the State, is such that it does not admit of being satisfactorily hundred
valued, then such suits shall, for the' purposes of this Act, and if the High Court, rupees.
with the previous sanction of the State Government, so directs also for the purposes
of any other enactment fer the time being in force specified in that behalf by the High
Court, be treated as if their subject-matter is of the value of three hundred rupees;
and the provisions of the last preceding section shall apply as if the court-fees therein
are payable ad valorem under the relevant Court-fees Act]

10. [Repeal of s. 32, Punjab Courts Act, 1884 (XVIII of 1884).] Rep. by the
Amending Act, 1891 (XII of 1891), s. 2 and Sch. I.

PART III.

SUPPLEMENTAL PROVISIONS.

Vof 11. (1) ~ot~ithstanding anything in 2[section 99.of the Code of Civi.lProcedur~, Procedur~
1908. 1908] an ObjectIOnthat by reason of the over-valuatIOn or under-valuatIOn of a smt ~her~obJec.

or appeal a Court of first instance or lower appellate Court which had not jurisdiction hon IStafen
with respect t? the suit or appeal exercised jurisdiction with respect thereto shall ~~~f~~f
not be entertallled by an appellate Court unless- a suitor

appealwas

(a) the objection,was taken in the t:ourt of first instance at or before the hearing no: P:tperly
f at which issues were first framed and recorded, or in the lower appellate Court ;r~~licf~nal

in the memorandum of appeal to that Court, or purposes.

(b) the appellate Court is satisfied, for reasons to be recorded by it in writing,
that the svit or appeal was over-valued or under-valued, and that the over-
valuation or under-valuation thereof has prejudicially affected the disposal of
the suit or appeal on its merits.

~~

(2) If the objection was taken in the manner mentioned in clause (a) of sub.
section (1), but the appellate Court is not satisfied as to both the matters mentioned
in clause (b) of that sub~section and has' before it the materials necessary for the
determination of the other grounds of appeal to itself, it shall dispose of the appeal
as if there had been no defect of jurisdiction in the Court of first instance or lower
appellateCourt~ _'0 ," --

--"--" . ",--..

(3) If the objection was taken in that manner and the appellate Court is satisfied
as to both those matters and has not those materials before it, i! shall proceed to,
deal with the appeal under the rules applicable to the Court wIth resp-ect to the

-hearingdf-a:ppeals ; but if it remands the suit or appeal, or frames and refers issues
~I""f!!quires additional evidence to be taken, it shall direct its' order to'
a Court competent to entertain the suit or appeal...

\ ,l, .section was substituted by Mah. 9 of 1970, s. 2.

~ II i<',. ", c"'wordsand figureswere substituted for the words and figures" section 578 of the Code of

L" o" '

(;tv!!l~r~ure" by Mab. 4 of 1960, s. 11.
'"



Proceedings
pending at
commence-
ment of
Part I or
Part II.

/ ;

6 $uitf Y qlgatjon Act, 1887 [1837:Actvn

(4) The provisionsof this section with respect to an appellate Court shall, so far
as they can be made applicable,apply to a Court exercisingrevisional jurisdiction
~nder l(sect}on115of the Code of CivilProcedure, 1908]or other enactment for the Y9of
time beIngIn force.

* * shall come into force on the first day of(5) T1rl.ssection 2*
lWY 1887 :

arProvided that, in tbe Hyderabad area of the S(at~ of Maharashtra it shall come
into force on the date of commencement of the Suits Valuation (Maharashtra Exten- ~ahf
sion and Amendment) Act, 1960.] 19~.

12. Notbing in Part I or Part II shall be constr~ed to affect the jurisdiction
of any Court-

(0) Wiithrespect to any suit instituted before rules under Part I applicable to
the valuation of the suit take effect,or Part II. has come into force, as the case
may be, Or

(b) with respect to any appeal arising out of any such suit.

1 These words and figures were substituted for the words and figures .. section 622 of the Code of
Civil Procedure" by Mah. 4 of 1960,s. 11(2).

. The words" extends to the whole of bld.ia e;cept part :PStates" were omitted by the A. 0.(2),
1956.

. This proviso was added by Mah. 4 of 1960, s. 11(3).


